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15.32 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Insertion of new section 250A)

SHRI A, T. PATIL (Kolaba): 8ir,
I beg to move for leave to intrsduce
a Bill further to amend the Code of
Criminal Procedure, 1973,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce g Bill further {0 amend the
Code of Criminal Procedure, 1973.”

The motion was adopted,

SHRI A. T. PATIL: Sir, Imtroduce

the Bill ot i e

15.33 brs,

CRIMINAL LAWS (AMENDMENT)
BILL*

SHRI A. T. PATIL (Xolaka}: Sir,
1 beg to move for leave to intreduce
a Bill further to amend the Indian
Penal Code, 1860 ang the Code of
Criminal Procedure, 1973,

MR. DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860 and the
Code of Criminal Procedu e, 1973.”

*The molion was adopted.

SHRI A. T. PATIL: 8ir, 1 intro-

duce the Bill,
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15.33 hrs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Amendment of section 199)

SHRI A. T. PATIL (Kolaba): Sir, I
beg to move for leave to introduce a
Bill further to amend the Code of
Criminal Procedure, 1973.

MR. DEPUTY-SPEAKER: The
question ig; i

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure, 1973.7

The molion was adopted,

SHRI A. T. PATIL: Sir. I mtrcdvce
the Bill. D Sy -

s «u-m-‘

15.34 hrs.

DOWRY PROHIBITION (AMEND-
MENT) BILL—contd.

(Amendment of sections 2, 3, efc.)

MR. DEPUTY-SPEAKER: The
House wil] now take up further consi-
deration of the following moticn
by Shrimati Pramila Dandavate on 5th
December, 1980:-—

“That the Bill to amend the
Dowry Prohibition Act, 1961, be
taken into consideration.”

and also further consideration of the
amendment moved.

Mr. Sunder Singh to continue,

sty wiwwt deag (It Iw%
Aeg) @ feedy wiwR gEE w0
g & fF W 2 99 &7 §y R
Fzr faar 9w zw feowww & foau

*Published in Gazette of India Extraordinary, Part II, Section 2,

dated 19-11-1980.
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MR. DEPUTY-SPEAKER: The
time allotted was two hours and we
are left with 34 minutes. Let those
34 minutes be over and then I will
take the sense of the House. For your
information, there are still tweleve
more speakers.

Mr. Sunder Singh. You have already
spoken for eleven minutes, Now, you
have only four minutes.

W geat fag (freeim) @ w@¥
FTH Agl FAMT, FH F FH 10 fya
fer &3

fewdr wiiFx @ga, # FgrT FOA
g f& wgar smm § @ wsfear faway
o, wm @sF fawa § AR asd A
Tg @i a3 a3 wifqae § wio o
uwo, 9r0 o wHo g fm#r gsmad %o
aEaly gl g, W g1 9T 0§ &
AEHI FT IFZ F TG AT ATAT
® gzt gww § fw ogd s o
33 9 & W E, W FErEEr a1y
ag AT AT gF aE0 WE | LT
¥ F1e ag g fF @m aresr #
MAA 9T IGT AT F, TEIT 7
Teadd wed € fn ferg snfa § zawr
SaEr e T g | wEewEl §
qg Wgd FA § | TEAI Gwz 47 g (&
qasaA=l A Ag gl g fF o us
ATHT &1 Al <1 wefFar g ar g
FaaT fezar fawar & 1 9K 7T &
i, f=E F 3" 3F WER o g,
g o faaar & 1 g% WEY S AT
ufq & o g1e1 2, 9% W1 37 fasEr
g AR S9F Tiag ¥ ¥ faaa

o S g8 @1 S g fF
wefeal &Y o= fear smar & HWIE
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ag =W #1 (demand) @ & #T
gFAr | WET & w4 9T St ud ZEr
g AR A F 2 @t F AR A fEx
IAHT AT F £ | TH AE q ATAI
gIFAT FT FAT F far 3w fFEET T
fely 20 & AT 37 & 1 U@ AW
T g, W@l @ a<g &1 @ma & ¢
§ 7gw g & @F 0 #v amEE
Fai 7 fwar s 7 faw w9 H a8
AT g, sAe A JefwRAl &
fau #rs gwsdl @i & 1 famEr maey
dEHI Bl g, I9F 919 Tg A &
A1 SuE qar @7 fv ag fFaar 38
g -

oA GEARE @FT q AT arer-
qieT HET FH AT 8 1 SEr AT
€T § |l I3 & gFEH F9d §, q99-
qHT ¥ 1 feg g @ 9y samr w6
dary Zan ffaa d & S awa £
fergail ® ST a9 7T g1 a7 /gy a9
WY WX gET WY @9 g4 §,
fezarfag g & fe st oY g€ 8 1
WA F F1E AT ATHED AT @iEd § Ar
FIFRT HI AT FET g4 g AR
#fexa & w7 g fa=ar &, a8 o
faer €1 7Ef aFar & 1

§ gmzmar g v fawg, =ag #
Haedwa FEY A mfgn, feegat o
1 ogmr osifgn aifs sedy sEeE
ETAT 21 T |

BH AN U HEART H 9 F
ATHT A § IF TGl &, AT FAET
g afFT SRt 339 F faw du fagn smae
g | fFr &t @y oww oW, @
fradt g amd « Fasr qxw £ fr
AW A a1 @ e
T T & R T §—
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[# grav feg]
The degree of unselfishness marks
the degree of success everywhere,

afer = sefaa aw o
389 ara+l 2 & 18 demand w4
g fe& surar & saar Sigw @Y 0 a@
AT AT GIIT TH L 2 3, AR
™ OF g oA T g fw
gRR 1T 29 HTE Q1EEEr A9ET &
g qAr At § 97 ArEy 98 99—

Even a morse] of food we eat is

taken away from another man’s
niouth. ;
AT X T GrE g av 4g S

atige fF 72 82 ¥ %E § fagawx
e F, W I AT FFATAT | ¥ AW
Gy F arerdr 21 S S| 4% 9
FrerEy SR 8, a8 gfen & aeaay ady
FT HFAT

qEeATEl § HEEATE WA g !
safe & &g fF 1 fgegait &1 arrsdy
2. W wwAr 9% aIfFEer s g
IFT aFr fHadr & 91T g Al A
0§ FT ATEEIT FET IMEC )
ZA AW A OF ST FY AREE w9y
ay g7

wea § graAr w0 § 9 afgy
St oF Ioaeew g F wmy fasga
Hgua g A Support FAr g |

SHRIMAT; GEETA MUKHERJEE
(Banskura): Mr. Deputy-Speaker Sir,
I thank you for giving me this prece-
dence since I am going to attend a
Parliamentary Committee meeting.

Let me first take this opportunity
10 thank my friend and my esteemed
cadeagas, Shrimatl  Dandavata  for
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bringing forward this Bill. Let me
also thank Shri Shiv Shankar to indi-
cate that he agrees with the view of
the Opposition and I must congratu-
late him for this liberalism and I
thank you for having brought forward
this motion for referring the entire
question to the Joint Committee,

Since this is being referred to 2
Joint Committee, 1 shall not spell out
many of the things which are there in
the Bil] many of which I support. But,
some need further examination. On
one point in the Bill, T will make an
observation. I shall deal with impor-
tant aspects of it now,

One is that the dowry-giving or
dowry-taking should be made a cogni-
sable offence in the Bill. I think this
is an absolute ‘must’ for any bill that
we will be passing dealing with
dowry. You wil] see that in reply to
my question, some figures were given
in this House. When asked as to how
many prosecutions had taken place,
the Government said that they would
make enquiry. Subsequentiy some
enquiry was made ang replies hLave
also come from ten States. 1In ten
States, there was not even one prose-
cution that had taken place. T can
say that it was a dismay.

Finally, a Bill was passed by the
West Bengal Assembly which I mysell
brought in the beginning and the Gov-
ernment adopted it subsequently. But,
then not a single prasecution had taken
place. So. it is clear that whatever law
we may make, unless the offences are
made cognizable, no prosecution could
be started against the offender. 'This
is a must. About the shortcomings, as
I have said, I shall have an opportu-
nity to bring forth our views betore
the Joint Committee. But, on certain
things. I want to speak. That is on
the dowry bill. I request through ¥ou
the Government and Shri Shiv Shankar
as also the Prime Minister, particular-
ly. to take this guestion. I am glad
that to-day is the 19th December and
this vear iz about to end. The new
vear is about to begin—1981. TLet us
daclare the wear 198! for declaring a
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war against dowry ang make a com-
prehensive legislation o put an end to
this pernicious system which is grind-
ing down our young woinen absoluteiy
debasing and demoralising, leading to
their deaths later. As far as this le-
gislation is concerned, believe, that
this will be passed within that year—
1981. This is the first thing. Second-
ly, there are a number of things which
shall not be covered Ly this legislation;
there are a number of things on which
some amendments are needed in the
Cr.P.C. You will see that while deal-
ing with the dowry deaths etc. the pre-
sent provision is nothing. The Govern-
ment has passed an order after our agi-
tation. What is happening to-day? Is
there any monitoring cell? Not yet, I
can tell you that the Government order
contains that one DIG will be there to
investigate into the death. He will not
be below the rank of a D.I.G. | think
it is totally inadequate. That is my ex-
perience. You all know that in this
House itself there were six cases of
death brought out. Enquiries were
made and ultimately after that enquiry
through the Central Intelligence Bu-
reau, you will be surprised to hear that
their report said that in all these six
cases, there is not 5 single case of
death or case of murder or leading 1
Suicide. This is the order of the day.

Therefore. I repeat that in the Gov-
ernment orders as well as in the l=gis-
lation pertaining to punishing for this
kind of offence, I think a number of
things will have to be put in the Cr.P.C.
and they will have to be put in the le-
gislation,—not only by orders, so that
those could be studied in depth. 1 am
not going into the details of this,

Now, Sir, if you really want to make

the young girls feel that the entirve na-

tion is taking up their cause, T will say
declare this year 1981 as ‘Anti Dowry
Year'. Then, Sir. for creating public
npinion for preventing dowry andg for
bringing these rases to the public
creating = an
almosphere sc  that ‘dowr}--takers
and dowry-givers will feel a
litile  ashamed. it iz  necessary
tha: from Central level to the village
levei a really nation-wide campaign is

built up. In this cornection, I would
like the government to remember tiie
year which was declared as Interna-
tional Women’s Year by the UNO.
There was some campaign. From the
Central level to the village level com-
mittees should be set-up specifically to
deal with dowry cases. On this ques-
tion let the nation converge. Sir, 1 am
aware that what is written, what is
said and what is done are not the
same thing. I am urging you to act
according to what you gre saying.
That is why I want committees at gli
levels. Now, who will be in these com-
mittees? It should contain members
from broad sections of public opinion.
Almost the entire Opposition should b
represented on these committees, Thore
are many social organisations and
elected bodies. A cross-section of the
whole nation’s conscience should be
there. There should be pre-dominanca
of women on such committees. What-
ever investigations are made hy the
government side on dowry deaths will
have to be reported to these bodies 32
that they can intervene. They should
have the power to go into the case and
make necessary recommendations.

My second ccntention is to  really
build up a national campaign. In this
year from village level to the Certral
level let there be innumerable meet-
ings, innumerable demonstrations and
innumerable expositions where this
vow will be taken in every single r. eet-
ing that neither shall we give dowry
nor shall we take dowry. In those
meetings there should be public disclo-
sure of facts as to where dowries wrere
taken. If in villages such meetings are
held and if the government machinery
ang cthers who are interested in it are
there, then it will be possible to create
an atmosphere.

Mr. Deputy Speaker. governmapt
should earmark a special fund for this
campaign. It is no use saying that
pamphlets have been published. The
funds should be earmarked and on
these committees women’s organisa-
tions which have been there for such
a long time should get representaticn.
If this entire thing is backed from le-
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[Shrimati Geeta Mukherjee]

gislative side, popular campaign side,
Cr.P.C. side and if it is made a cog-
nisable offence then altogether we may
even then touch only a fringe of the
problem. But, Sir, at least let the
fringe be touched. At least let the pas-
sage of laws be done. But, I know
this: There is po enthusiasm in the
minds of young girls and women be-
cause they have seen many such laws
having been passed and many laws
have been brushed aside and have nct
been acted upon. So, [ make a submis-
sion tp them: Take all the other mea-
sures which are also equally necessary
and calleg for, Se, Sir, that should be
the spirit of the Anti-Dowry War which
I want all our friends to declare. With
these words I conclude. Thank you

et FHat AEw D (A ) ;
qEET S9TERE S, 29 AT NAT UH
grmfas g & a9z fHawgn 7@
% fu gurraga sfwen Y ¥ waA
H guigT #y4 & fau o w@r 20
T 1961 | mfzami 1 g & fau
22 A 9T gfagey anrw & g uw FHEA
AT At g7 AfFT ATT  TAT AEHA
gar 2 fr osad 3o w2 0 IA-
fAu st agi avgs FT A1 A OE
s Er & wfger St #Y wrEamn
1 g9 ¥AA gFd g aAfFT gereRT
qaT WZATHT 9T AATIR FIA AT
Mt & fgars s A gqmn au g
FAF AT FHA GO faaF w1 guEn
SAR  HOlgw wIA AT WU AT 99
FE GFTX @A IAT &1 A F o Fqy
FA  FAMT AT g HIATET HIT AT
FHAX AT §AAT § AR W gH
@y £ B @ FA ¥ waa fFad
qHT AT qF & gY & WK e
AR &1 g & T2 & A uw
W WA & gATE A AT E
F1 do9g a8 & & A S ey
a Ik wanfaar S faEEa
FIAT TEE A FQ E W T
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#1 oAl qGTA § & SaT qEren
9T | FWIFR & Faq FOrd T2
@A AT FTIA W FI €A ST AR
FLHFAT § | TCF FEF T01 Zrav
g ok 9uF NS St wraT @ g 98
TO! TGl § AThd SO R Iq0ea
F feFsd an9 F FX07 AR F I gF
T fAeg § AR A 99 #1 wEer
TETAT 8§ |

o aa # gfter it & i Fgar
Al § 6w gw #A § "
FIT AATd g A e \mar-faar an
asfrat foFma F6G0 & gaa =@«
foan st gy 2 a1 28 =@ ST Wi
FAH ST A SAH0 AW F4 et
FT AT AT ST @+ ATar-faar o
grEg € & gurdl asE wee gma
H ST, SEEt qg-foar s ma
arfs STF SiET A=Er <@ 8 a0
foa @wit #1ofas fafq g=wr g
2 7 T% 21 3ZF a1 999 31 & fog dure
g o 2 1 zafaw T@ deigw @
9gd Fa gu St IWE &1 Fo Ffe-

AP § TAD AR A FEAT ARAT §
fo FFe T & &Y IFH 99T K1 T T
T " & | wegea fraroer @ ags
a1 3 AT & fqawer Fae &
FT FA F g osam oor yv fawEr
GRS Ve 2 R e B P
LT 79 g d A9y sE Ayl
q% T@AT ARA £ 1 FEE Ay uF
TAvIF QIATISE AT F1TH FA
F AR A F wgAr =S g

EF ¥ S FWET N AT AV TS
g, ufgar st & gra 998 S S
faar 2 f& @t & g ar o § &N
@R T FE €S A S| g
T I & IR To § IFWI BrA
g @l TEET gwr &Y Sy ARy |
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FIAA gfez & 7ag aga v W A
g fFafead A @R e qd SaaT
&1, 3EH 23S F faars TR T
ST afge, @ fradr =
ragIfaRar & g9 Wi &1 § awaq
FEE |

wafay # g Fgn Tedi g 5
RWIga ¥ q14-q14, FGF W & ag
F® AR am WY g @ A deEy
Irfgd | A% & 9g O g0 g F%
W 4 IEE gqaal ar fE& o afew
T F A st fevan @& A fAear
| wTeaar & &g WY gw S
Fafag @ F AT THET OF & FR
2 WX 98 RO g——aArtas  fauwe
gafag & agar =dt § 7 owfas
gfez ¥ gu afgari =1 gam  fZem
T H HiT wEMISH Oy Ag gEu
AT H wrad | /i #val g F oale
RS F Forg A WA 2 g AT Ay
T SHE FTLOT ATH-ZAT FI &1 AT WATEX
& A% §1Y ¥ 22w Fr FO A1 AT FY
T TH a5g § IAF! AFAE gE @l
47 IEE! W ¥ WL T[T TAT -
T R W WTad ) god BEATE
FA1 AMET | 92 T fau avww #5
waT § Fawaz F i w6 9T,
afFq wedy ¥ SRl F& O SAF
FIF FE gen e AR )

T UATAT § AT UF SEETS
FY JE TEE | gEE F2 A1 &@l
2, S i gfaer @ g wEAE
gaeal ¥ &gr, fow wfgamd 1 9%
fem St @, SRy 9w @ S
¢ ww & fay av iz fl wro &
T SAR WOAE A ST ST g,
# arg g afgamil & a) § s
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MK. DEPUTY-SPEAKER: Now, the
time is over. Two hours were allotted
for this discussion. There are still
about 10 speakers. So we have to ex-
tend the time. Now, is it the pleasure
of the House that the time for this gis-
cussion be extended? -

SOME HON. MEMBERS: Ves.

SHRI P. SHIV SHANKAR: We will
leave if to the mover of the motion,

SHRIMATI PRAMILA DANDAVA-
TE: The discussion can be extended
upto 550 P.M.

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House that the time for
this discussion be extended up to 5.50
P.M.?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The time
for this discussion is extended upto
5.50 P.M.

MAA ZAC g Agd
aZ FEAT AT E R T IW F1 Hgewarer
HOF AT AW § W TOH Eriae
Tz foar 9 § a1 9g &l gy
FZAT & 06 30 AT g ATeAl AT I &
aff & W Al g | @A waeE ag
g o fend osmam v s &
T=A1 FT IVF a7 § AT 90 1 g
T A TEIIEE gHGT W7 qE-
CWEAT & WEAT 39 & we o
g, ™ J9E ¥ T TAW ¥ A H
98 I® T FEd g L F@  mwA
§ v e #RES § ow @ ga
aifgd fdid A z@w far
gt ®T A w@w  fear @
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[staat 3=if g&ta Fadl]

# q¥ @37 & qewr At g fF
gy faad A dag-arg W faA
ouAY Tl B auw 1S qz o g
‘gT WA gE-adr Ar arer ¥ a2 7 foar
a1 7 faar gem 7 zEfEm AT SgAT
g 5 &mA & @rq-ad g W9 WA
AT AT S wrATEwAT 8, TWF A
| FI QUL FIH AT ATALAFAT § |

# ag +r garm IwAgr g F
T qF AMTF FWAT dal AGr JIT IF
wfgeatdl o g7arr T AL & qFAr |
zax fan §7 f& gary frg  wesfa
¥ feeg &t § agwr & fgEw
faear & 4§ S¥  FUEL (AFAT
arfge |« ww Fw7a fFosET aT g
afer & Fgar agd § 5 wigami
F fau FAT FOF 9T & @A &, TAH
AT | AE AT TET | gEiAg
afgamt 71 aga fgear faar arfgg )
ardl ¥ qemnqafz @it #1 #r aFArs
&Y ot &, a1 s& qfF e ZAr & an
w8 ofeyer @& F 3I39F 9T F
grar fgean ferar arfgg =T gaz ofF
gfaq & g a1 a5 ¢ & e fgear
FaF! fzar ST gm0 FF g
gwr #v =AY CRaAT & aFern § O 7
21 afes az zmad aF F fHo qar
TR AT, FIE §F AE AT AT
TEF F HICT AT AT (FEGT FICT H IAF]
faft 9 & Fwers &r srg a7 AT
g IA¥! dgal a1 zEfea
o ogaa  fF afx #r oawfs @
wrer fgear or greAtg 1 wrar fgwar
zaFr  fgwar =fzo 0 zoE o
qET FAA A AAATIT E

gt oy Az F1, wwoadr fuy
¥ CF F8 &, I FT OF IR

DECEMBER 19, 1980

AH T FE G A, IW G A
ST F¥ & fau guwy gaA awdw
&« A fF osEdr s o= 0§
TYA ATAl F IH AN ST A AT
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SH asar & foar gfaw fawer &

IR gq S F I qmaL g
51 8, AfFA swRr o g%

16.05 hrs, ! ¥

[SHrr K. RAJAMALLU ipn the Chair]

A g e g 0 o#E §F g oW
9g g warmg #1747 fam w@r g
@it & FTCOT IFT I FY AT A
A T 1 IWF AW ¥ S G@dr €
ag fuar & faadr anfee 1+ W ag
wama ¥ faazg g fF ag @ A
e 2 | OF F{A FOF O
TF agd &9 & 9gF T g 1
FA agd X g, AfeT farq stedy
T famar o S wmfew gfer F
T § 3 AameF ar g g §
STET Al ArEd + s|faw gwra
o AT § o qfEdw am &Y
TR § |

ArfE A Tifs dwa o AT
SATETT FAT m*g_ef‘ Z | I AR
AW R AT G & 1 SR A St
T gET FAFA AT, IR S T
F AMT T@T 47 IHF FT IR AT
1 gar wfFa w1 ooTaTEd fEeEr oar
fF zar afym #1 =@ o gE
Szt =ifgw #R @@w A A9 A7
AT YEW FEAT ATEC

T EATY FTL FATT & W@ E |
FIT g4 auTy F7 fgegr 7Y & 0 @

i

g9 ¥ ufgard swas #r fgear g2 . -

@ g zEfau gw o9v @F ¥
gar g a1 zy fau omrwEr FEey
¢ FF gare w-ame @ S gATg
g 237 ¥ fAu qa @ 9@
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fer v oA § f& gaw
afgara sarer ¥ WM | 4 g
WYY WTEATET ¥ ST BT ATA §
Wk @i At o & R &
faae s gt &1 o) weRY @
arg § WOE gAE wT § oo

RIMATI SUSEELA GOPALAN
(Alleppey): Mr. Chairman, I congratu-
late Shrimati Promila Dandavate for
giving us an opportunitly to go into the
details of a Bill like this. Actually
the Act which was passed in 1961 re-
mains the biggest joke of the century,
because when Government tried tn col-
lect some information from the States,
it was found that only one prosecution
wags launched. For so many years this
is what is happening. Whep historians
write about our country they can write
that there was such a legislation passed
in Indian Parliament in such and such
time and as a historical record it can
be kept in the archives also, so that
there will be historical record that there
was such a legislation. It never serv=
ed the purpose for which it was meant.
One of the reasons for that being so
is the general socio-economic condi-
tions. It is one of the major hardi-
caps in this society. I think women
should take a more active part in the
social process, social production; ther
should be given an opportunity to do
so. They should come out of the house
and understand what the world outside
is. If such a perspective is not there,
1 do not think women can be saverd
from all these sufferings. Even in the
Sixth Plan that you have drafted, I do
not think such a perspective is there;
you are thinking of family where
women will remain in the House and
do some household job generating some
kind of income, some kind of handi-
crafts In the house. The concept is not
to save her from the shackles of the
present gocial outlook. If that is to be
achieved, they should be taken out of
the family life and brought into social
production. Only if this is done more
and more, they can be saved from such
atrocities. Women should have the
right of inheritance and right to pro-
perty. In several communities irclud-
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ing Christians, women have no right of
inheritance. When we talk about stop-
ping of dowry with Christian girls
they say, “How can we ask for aboli-
tion of dowry, because we have no
property right?” If we say that the
Christian law should be amended, the
party in power will say that it concerns
the sentiments of a community, Arti-
cles 44 and everything is there. If
this was the attitude in the olden days,
I do not think it would have been pos-
sible to pass the Sati Abolition Act,
because 80 much sentiment was there
in the country at that time, Even in
the present day, they are able to mobi-
lise women, and make them parade in
the streets demanding observance of
sati. So, you can understand what
would have been the sentiments ip the
countiry at that time. This is a very
objectionable thing. So, it you want
that gowry should be abolished, it is
necessary to bring forward legislation
in every connected “fleld. Together
with that, opportunity should be given
10 women to come forward and take
part in gocial production. That should
be the objective of the five year plans,
That objective is not there. That is
my objection.

Even in this legislation, Mrs. Prami-
ia Dandavate has suggested so many
amendments. But whatever legislation
you pass, how can we implement {it?
That is the major impediment. We
should discuss this matter in detail. I
feel there should be public participa-
tion at every level. Free legal aid
should be given to dowry victims in
all cases, whether they come from the
richer section or poorer strata. Also,
at every level starting from the vil-
lage, as Mrs. Geeta Mukherjee sug-
gested, there should be committees. If
complaints are made to them, they
can make enquiries and if they give
their report, a case should be regis-
tered.

In the Criminal Procedure Code and
inheritance law. so many changes have
fo be made. Dowry deaths are there.
Even gfter a dowry death. the man who
killed the girls gets all her properties
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and ornaments. That is the present
legislation. To cover up that, you must
make some provision in this law itself.
Recently when | participated in 3
working women’s meeting, the girls
were telling, “We are emploved girls.
Tomorrow if we are killed, even then
our provident fund, gratuity, etc, will
go to our husbands.” Those things
should be covered up. Sometimes it
concerns inheritance law. A compre-
hensive legislation should be brought
out because daily cases are increasing.
Even in Kerala, where there is pruper-
ty right for women, it is increasing
daily. In north Kerala in Malabar
area, this evil was not there before, but
it is spreading there also now. Even
among the working class, it is there,
Recently a case was brought to our
notice. A girl was working in g fac-
tory. Another man wanted 10 niarry
her. He said, she should give dowry.
That girl Rad to resign from her job
in order to get a lump sum amount
from the factory so that she could give
that amount to that person znd then
get herself married. Even in lower
ranks this evil is spreading. This evil
was prevalent only among big people
—1landlords, zamindars, ete.—who used
to decorate the women with ornaments
in order to show her to the people.
We must have a comprehensive legis-
lation to stop all these things.

More than that, a social conscious-
ness shoguld be developed. For dcing
that, th should be the participation
of all poOlitical parties and social orga-
nisations.

Shrimati Geeta Mukherjee suggested
that we could earmark a year for that.
We had a women’s year, a child year
but no improvement is there. But to
focus the attention of the public, we
can earmark a year for that purpcse.

The most important factor is the eco-
nomic factor. The socio-economic pro-
grammes which you visualise, are en-
tirely conservative. Your attitude is
that women should remain in homes to
look after children, do the househnld
work., plus some earnings. If she r=-
mains in the house, she cannot be sav-
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ed from the clutches of the man. Yours
is a feudal ocutlook. You have to bring
her out and give her employment.
Wherever women are working, you are
bringing in more and more machines
and getting them out of employment.
This is the present attitude of the
Government. In order to help capital-
ists and monopolists, you are doing
that. In tobacco industry, in match in-
dustry. big imported machines are
being installed. You should change
such an attitude.

When we go in the details of the
Bill in the Committee, we will brirg
forward more suggestions.

In socialist countries, there is no
dowry.

There women are working. I have
seen with my own eyes how women are
being emancipated in socialist ccun-
tries. They feel that they are also
participating in the social producticn
and in the running of the country. Here
a re-orientation in the perspective of
the economic programme should he
there. TUnless gnd until that is there,
no amount of social legislation will help
us in any way.
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SHRI BAPUSALLB PARULEKAR
(Ramagiry: Mr. Chaiiman, a very im-
poriant and burning guestion has heen
brought before this House through {his
2ili by Mrs. Dandavate and she de-
seves our congratulations. I hope all
the hon. colleagues will join me in
congratulating her. At the same time,
I join Shrimati Geeta Mukherjee and
Shrimati Krishna Sahi in congratulat-
ing the hon. Law Minister for moving
the motion for referring this Bill {o a
Joint Committee. It is because of this
that I have to congratulate Mrs. pan-
davate once again, because she has
succeeded in her objective by bringing
this particular Bill.

While I support the intentions behind
this Bill, I have my ow™ doubts as to
whether the Act of 1961 or this amend-
ment Bill would serve the purpose for
which it is moved. This Bill ig aimed
at the removal of the very ugly system
of dowry. This Act came into force
in 1961. Various suggestions have been

_— madg, like the cone that it should be

made a cognisable offence. I am one
with you. But my suggestion is that it
should be made not only cognisable
but also a non-bailable offence. But
the questlon is whether we would
achieve this object by making the

DECEMBER 19, 1980

(Amdt.) Bill 388

offence, cognisable and non-bailable,
because in Himachal Pradesh apd Bihar
the State Governments made amend-
ment to this particular legislation and
made this offence a cognizable one and
especially in Bihar, it is glso mmade non-
bailable in addition to being cogniz-
able. With all this, the question which
1 would like to pose to the hon. Law
Minister is whether the objects or the
intentions have been achieved. How
many cases have been filed in Hima-
chal Predesh and in Bihar? (Interrup-
tiong). I say. though Bihar has amend-
ed and made it cognisable and non-bail-
able ang though Himachal Pradesh
has made it a cognisable olfence, «iill

nns o singd

‘o r@se has gone o the court,

SHERI D, SHIV SUANKAER: Very
fenr.

USARED Pa AR

Yes cdew. And 1@o w ol

a¥ e vorTy bad cases. now mmany

hove ended in conviction.  We have
to introspect and find cut the reasons
as to why this happens. Tt is pecause
of the callousness of we. people, that
we are not in a position to go to the
police station to give information if we
come to know that the offence is com-
mitted.

ilyr. Chairman, one father of an un-
fortunate girl from Indore caime to me
and tolg me that because the bride
could not carry any wealth with her to
ithe groom's house, she was burnt in
her legs and she was burnt in the back.
She shouted for help, but none went
to her rescue. Not only that but none
went to the police station to give the
information. When the information is
not given, the police machinery Joes
not move, there is no charge-sheet and
no court. How can you prevent dowry
taking by legislation! Even if you
make it bailable or non-bailable offence
or even if you make it cognizable
offence the ugly system cannot be stop-
ped by legislation alone. Since 1961,
as this report goes up to 1977 there
was only one case in the entire coun-
try and that was in Kerala and ulti-
mately I am told that also ernded in
acquittal. What is the reason behind
this? So. the question which 1 would
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like to pose to the hon. Minister is,
unless you make suitable amendments
to the Hindu Marriage Act by which a
provision for divorce would be made
on the ground of dowry, how can the
bride or the bride’s relations go to the
police station? Assume for a moment
the bride’s father files a complaint, it
being a cognizable offence. His son-in-
law and his father are prosecuted and
they are convicted. What would be the
plight of the bride who is married to
the son who is convicted? Will she be
in a position to stay and continue in
the family? Is it not necessary fcr us
to give a thought to this problem?
Therefore, T would suggest that it
would he absolutely necessary to make

amendments in the Hindu  Aairicgce
Aci and I would sugcest iniz {o ik
hoi. Law Minisier; Why nol consider
secticnn 12 ard add an addiiicnal ciause

(e} that this shoulgd be made a void-
ahle marriage?

PROF. N. G. RANGA {(Cuantur): ii
they are not going to mak. any com-
plaint?

SHR] BAPUSAHEB PARULEKAR:
You have not appreciated me, Mr.
Ranga. That I said about the crime.
I am speaking about the dissolution of
marriage. If you make it a voidable
marriage, the petitioner can go and file
a suit for divorece dissolution of mar-
riage. Otherwise, Mr. Shiv Shankar,
vou will find that she will not be in g
position to prosecute and there will be

- any impediment for prosecution. If

she had a remedy in a court of law to
come out of the family by way of di-
voree by making this parcticular mar-
riage a voidable one the purpose may
be gerved, And at the same time make
a provision that all gifts and presents
made fo the groom or the groom's fa-
mily shall be returned to the petitioner
on the day when the decree is passed
for dissolution of marriage and also
make a provision for a permanent ali-
mony. That would be a check on this.
I am aware that this will not solve the
entire problem. This is only by way
of a suggestion T have made. I have
to make 5 or 6 important suggestions
ultimately. If you throw 3 glance af
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this particular system, we find that this
is a system, which whs not prevalent
in gncient times. In ancient times it
was the reverse of it. The bride’s
father was paid by the bridegroom’s
father, but our dharma shastras did
not recognise this because in case of
such a marriage, the bride was not
treated as a legally wedded wife, but
she was treated as a dasi and no legili-
macy was given to that particular mar-
riage. In Maharashtra, during Shiva-
ji's reign, the Frime Ministers of Shi-
vaji the Peshwas, also issued noftifica-
tions and made this particular thing
penal. But we find that enly wvery re-
cently. by about the end of 10th cen-
thizs  sysiem is coming up.
o recent origin,

tury aisn

Thiz is of

T,

rzrent wears unfortunately it has
1o a formidable form, and it ha-
eprecd like cancer. Even during Vedie
times we find mention of presents
given to the bride, but they were made
on affectionate grounds, there was no
element of compulsion. At that time
there was no provision made for Hindu
marreid women, unmarried daughters
and married daughters, and as the hon.
Law Minister knows, prior to 1937 they
were all helpless. It was because of
Dr. Deshmukh that t-e Act of 1937
came into force, and they did get
something. In 1956 wg conferred some
rights on them. In the circumstances,
the parents felt that in case of neces-
sity something should be given by
way of affection, without any element
of compulsion. That is how this sys-
tem started.

oonm

But times have changed, the minds
of the youth have changed, gnd I have
to appeal to the younger people to
consider in what plight they are put-
ting the parents of the unfortunafe
girls. They should not forget that
they have also their own sisters to be
married. What will a young man feel
if his brother-in-law demands in*the
same way?

What is the demand these days?
Shrimati Sushila Adivareker, in an
article that she has published in the
Encyclopaedia on the Women of India
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has said that dowry is the price tag on
every boy. Rightly she says that the
present youth ask for four F's—fiat,
flat, fridge and foreign tour. How
many parents are there in India who
will be in a position to provide this
four to their son-in-law even assuming
that he is an M.A., FRCS? They may
very well wish, but they cannot pro-
vide all these. The youth should re-
member and understand that by this
they will land the parents of the girls
in complete ruin. It is because of
this that I join the sentiments expres-
sed by my hon. colleagues, Shrimati
Chaturvedi and Shrimati Krishna Sahi
when they made an appeal to the youth
of this country.

This Question has to be approached
not only from the legal aspect. Other
aspects also have to be taken into con-
sideratiott, Did the Government really
intend that the dowry system should
be prohibhited when  they passed the
Act of 14617 The intention is good,
but the Act is boneless, that is my
contention. There is an opinion by a
jurist, De’lome, if I remember alright,
who has said:

“But the fate of the Act without
teeth is the same as that of the Legis-
lator who, on the point of making
an earth-shattering pronouncement,
finds he has spat out his dentures
with the betel juice.”

That is how we find the implementa-
tion of this law.

It you refer to the definition of
dowry in the Act of 1961 it says that
Jit is anything that is given in consider-
ration. Remove that word “considera-
tion” and apply the same yardstick
and principle that we have laid down
in !;he Prevention of Corruption Act,
namely presumption. Anything given
at the time of the marriage shall be
presumed to have been given as dowry.
Ypu yourself say in the Act that it
has to be proved as a  consideration.
If the friends, parents .and relatives
say that there was no consideration,
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that it was given out of Tove and affec-
tion, they get out of the cultches of
the law. Not only that I am sur-
prised to see that you have made an
effort to see that this dowry system is
accentuated. Kindly refer to the Ex-
planation under Clause 4:

“Where any dowry is received by
any person other than the woman
in connection with whose marriage
it is given, that person shall transfer
it to the woman for whom the dowry
was received before the mariage
within one year. If the dowry was
received at the time or after the
marriage, if the dowry was received
when the woman was a minor, pend-
ing such transfer, e shall hold it in
trust for the benefit of the woman,”

You accept the principle of dowry in
this clause. This is the loophole you
have to plug.

I have with me a quotation, an in-
cement about judicial irony,

I have with me a quotation, an in-
stance of an English Judge. For the
information of all the hon. Members
of this august House I would like to
read that. That would throw light.
It is in connection with the divorce
system, though not with the dowry
system.

“In a well known classic of Judi-
cial irony, to which Lord Campbell
referred in the Lords’ Debate on the
Matrimonial Causes Bill of 1856 in
Britain, a prisoner had just bheen
convicted of bigamy,;
Maule asked him whether he had
anything to say why sentence should
not be passed upon him. The pri=
soner exclaimed ‘My wife was un-
faithful, she robbed me and ran away
with another man and I thought I
might take another wife.”

What did the Judge say? That is the
tragedy of our law, of the law all
over the world.

Justice Maule said, “You are quite
wrong in supposing that, you ought to
have brought ari  action for criminal

Mr. Justice™"
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conversation; that action would have
been tried by one of Her Majesty’s
Judges at the Assizes; you would pro-
bably have recovered damages and
then you should have instituted a suit
in the Ecclesiastical Court for a di-
vorce a Mensa et thoro, Having got
that divorce you should have petition-
ed the House of Lords for a divorce a
Vinculo and should have appeared by
counsel at the Bar of their Lordship’s
House. Then if the Bill was passed
it would have gone down to the House
of Commons, the same evidence would
possibly be repeated there and if the
royal assent had been given, after that
you might have married again. The
whole proceedings would not have cost
you more than £ 1000j-.

The prisoner “Ah, my Lord I never
was worth a thousand pence in all my
life”.

Mr. Justice Maule “That is the law
and you must submit to it.”

(Interruptions)

This is exactly what I say. By the
time Dowry Prohibition Act is passed,
young daughter-in-law  would be
mother-in-law. You kindly take into
consideration this particular faect.
Somebody has to go te the
police  station. Somebody has
to give information. That information
has got to be registered. It is a cogni-
sable offence. Then the police person-
nel will come. They will record the
statement. Then case will be filed.
Then magistrate’s court, sessions court,
high court, supreme court. This would
be a mockery of this particular law.

Without going into other details I
would like to make a few suggestions.
On this subject many things can be
said. We have experience of it. Hon.
Law Minister is having wide exper-
ience in the bar and a Judge. He would
have much more experience than my-
self. T should not tell him anything
more, but I will make my suggestions
to him.

(Interruptions)

It is said that the whole problem can
be solved by rousing social conscience,
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This in my opinion, is only an attrac-
tive approach. Thefe is hardly any
evidence of social conscience, I men-
tioned an instance of Indore.

It was mentioned by Shrimati Usha
Chaudhari that there should be
increase in economic freedom
and job opportunities for women
to the extent that the practice of dowry
becomes obsolete. It wil] be a very
long process. We have to take into
consideration immediate steps. I would
like to suggest—I do not know whether
the hon. Law Minister will find it ridi-
culous, but this is my suggestion—very
small but significant step could be
taken by the Government by declaring
the taking or giving of dowry to be
against Government servants conduct
rules by including ths act as an act of
Misconduct. Such a lead was given
earlier to prevent bigamous marriages,
when the Bigamous Marriage Act was
passed in Maharashtra.

This is a suggestion to start with,
This is just a gesture. There is mno
necessity of going to courts, going to
police. These days they will not go
because they are scared of getting
themselves blinded.

The second is an amendment of the
definition of the word ‘dowry’. Re-
move the word ‘consideration’ and re.
move Clause 6 from the Act.

The third suggestion which 1 would
like to make is that all gifts made to
the bridegroom or his parents in «xcess
of Rs. 500 or which can be so used to
reduce his financial liability should be
made punishable. I may invite the
attention of the hon. Minister to the
position obtaining in Great Britain.
The dowry system is there. [ would
quote a relevant portion:

“Her situation was mitigated by
setilement made by courts er chan-

cery, and in England some proTision— .

to safeguard the dowry was made by
placing in the hands of trustees the
property brought to the marriage by
either party; thus, while the wife
owned nothing, she had some equi-
ty")
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He is speaking of giits from parents
and friends and he says that it is not
possible for him to legislate a measure
to prohibit that. As I submitted, an
amendment or some provision should
b» made in the Hindu Marriage Act.

The fourth suggestion is that you
make all the offences cognisable, see
how they can be implemented and also
make them non-bailable.

Then, what happens is that once you
pass an Act, nobody bothers. If Mrs.
Pramila Dandavate had not brought
forward this Bill, the Government, I
believe, would not have considered
this. If I am ~wrong, I am happy.
Here, I would make a suggestion that
a provision for evaluation of the im-
pact of this Act should be made after
every five years. It will help on plug-
ging the loopholes which would facili-
tate the evasion of law.

The other suggestion which I would
like to make is establishment of fami-
ly courts which are established in other
countries glso. Instead of giving this
matter to a constable who is ready to

_blind the people, there must be a per-
" son having a heart who can look into
this problem. It is a problem; it is
not a crime as such. It is a civil
wrong to be converted into a crime.

Then, I suggest the setting up of an
Anti-Dowry Commission with statutory
powers as was done in Great Britain
in the year 1869. We have a record
of all that in the library. Some very
valuable suggestions have been made
there.

Coming to hardships that may be
caused, there again there is a solution
which I would like to place before the
Law Minister for "his consideration.
To Bvercome harassment, I would sug-
gest that the enforcement of social
laws, like, the Dowry Prohibition Act;
the Child Marriage Restraint  Act,
should be entrusted {6 a separate ad-
ministration to which I made a refer-
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; in this august House.
-enacting anti-dowry

_us that the presenat
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ence with which social workers and
enlightened memWBers of the society or
the community should be associated.

I request that all  the suggestions
which I have made may kindly te
taken into consideration by the hon.
Minister and these may be passed on
to the Joint Committee for a thread-
bare consideration by them so that let
us all come together and try how best
we can stop this particular menace and
save the lives of our innocent young
sisters.

With these words, I support the in-
tentions of this particular Bill.

*SHRI ANANTHA RAMULUMALLU
(Nagarkurnool): Mr. Chairman, Sir, it
is surprising that Shrimati Pramila
Dandavate has brought forward this
Bil}, which she could not do earlier
when the Janata Government was in
power for three years. I have every
regard for Shrimati Dandavate and
her views, but Sir, I fail to understand
why she could not bring this Bill when
Janata Party had an absolute majority
Did she forget
the women of this country during that
time? Why could not they think about
legislation? Qur
hon. Minister for Law Justice and Com-
pany Affairs has repeatedly assured
Government is
seriously thinking of taking suitable
steps in near future. Sir, hon, Mem-
bers have already spoken at length
about this. So I will confine myself
to only a couple of points.

If we go deep into the matter, we
will find this dowry system confining
only to richer section of the society.

One must agree on this point. The
educated class of people are also
vietims of this  evil practice. These

educated men and women gre really
the worst sufferers. Many a family
has been ruined on this account, but
Sir, legislation cannot cure or control

this evil practice. I do not think by

mere enactment of some statute we
will find an answer to this social mala-
dy. Giving or accepting dowry cannot

*The original speech was delivered in Telgu.

-l
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come to g standstill by legislation, In
the past we had many laws to cure
many ills of our society including the
one prohibiting the  practice of un-
touchabiiity, But, did we succeed in
eradicating this evil from society? How
many people were prosecuted for vio-
lating those laws? How far could these
Acts help up in building the society we
wanted? Did we succeed completely?
Perhaps, not a fraction of it. That is
why I suggest that all of us, irrespec-
tive of our political affiliations, should
work together to propagate this ideal.
People should be educated about
the evils of dowry system. There
should not be any room for groupism
or casteism etc. All the parties should
close up and work tegether for trans-
formation of this society by taking up
a massive programme of educating the
people against the evil of dowry sys-
tem. Then only we can do justice to
the cause. Like Veereshalingam there
were many social reformers who
sacrificed their lives for the sake of
this society. They fought for widow
remarriages ete. It is better for us if
we follow their path.

It would not be out of context if I
remind this House the policies and pro-
grammes, ideals and achievements of
the ruling party in  this connection.
Under the leadership of Shrimati Indira
Gandhi and our immortal leader
Sanjay Gandhi, a programme was
taken up throughout the country to see
that the dowry system was rooted out
ence for all from  our society. The
movement had a spontaneous response
throughout the length and breadth of
the society. If there is any one who
holds this cause very dear to the heart,
it is only Shrimati Indira Gandhi. It
is the sacred goal of the Youth Con-
gress, I have doubt that under able
leadership Youth Congress will succeed
in rooting this evil system out of our
soil.

In this connection let me give an
example as to what happened in my
State when late Shri Sanjay Gandhi
toured Andhra. About 300 marriages
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were celebrated, Afl were inter-caste
and inter-religous marriages. Those
were the ideal marriages which could
be an inspiration to the coming gene-
rations.

-

I have every hope that our leader
Shrimati Indira Gandhi will succeed
in her efforts to eradicate this malady
of our society in very
That day is net far off.

near future.

The Government is already seized of
the matter. Let us not doubt the in-
tentions of the Government. It is
needless to say that our present hon.
Minister of Law is a sincere and dedi-
cated man. He was a distinguished
judge of a High Court. I have full
confidence in him and I am hopeful
that under his able
section of our society will get justice.
Let us trust him and trust this Gov-

ernment.

guidance every

So I request Shrimati Pramila Dan-
davate to withdraw this Bill and co-
operate with the Government whose
efforts will root out the dowry system

from our society.

1 thank you very much, Sir, for
allowing me an opportunity to parti-

cipate in this important discussion.

PROF. N. G. RANGA (Guntur): Mr.
Chairman, Sir, 1 wish to congratulate
Mr. and Mrs. Dandavate.. .

SHRIMATI PRAMILA
VATE: Mr. has nothing to do with

this.

PROF. N. G, RANGA:...on their
happy marriage in public life also, on
their presence as Members of this House

DANDA-—-~
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together at the same time during this
period, because it is only through such
happy marriages that we can set an
example to our youths, boys and girls,
as to how to behave towards each
other and treat each other as equals,
as comrades, and march together hand
in hand in order to achieve socia! pro-
gress in our country. It is given 1o
very few married couples like {nis—

this high privilege. We had eariier

Ar. and Mrs. Kripalani in our House.
I am glad that, on this occasion. Mrs.
Dandavate has been fortunate enough
not only to bring forward this Bill but
in right time and in good atmosphere
when Indiraji  happens to be once
agzain the Prime Minister.

17.00 hrs.

Mr. Parulekay made 5 very good
speech to-day and made veryv good
suggestions. He followed Mrs. Gopa-
lan and the good suggestions made by
Mrs. Gopalan were accepted by him
and [ reinforce it that all Parties
should get together and treat this pro-
blem as a non-political all-Party mat-
ter and give every possible co-opera-
{ion in secing to it that not only cons-
tructive suggestions are made but
constructive amendments are made to
this Bill at the Joint Select Commii-
tee's stage so that it would be possi-
ble for us to give this Bill a more
comprehensive shape and afterwarcs

cegel it passed as soon as possible.

Mr. Parulekar was wondering whe-
ther this Bill is going to solve this per-
nicious problem. I wish to remind
him as well as the House of the salu-
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tary effect the Sarada Act—the Child
Marriage Act has had on our society.
Although  even  to-day i some far
away places some child marriages do
take place, generally child marriages
are no longer the fashion and are no
longer justified even by the most
conservative people gnd generally, the
girls themselves are aware of thy fact
that child marriage is not a good thing
and they themselves bhegin to assert
themselves against any kind of a pro-
rosal from their families for a child

marriage. 1n the same way, once 2
Iaw is there on the statute book, it will
have some effect.

Now, thig Bill is going to be passed
as an Act and, thereafter, it will be
followed by an all-Party co-operation
in our country ang I am sure a solu-
tion for this terrible evil will come to
be seen on the horizon. [ agree with
my friend. Mr. Anantharamulu and I
am glad he has reminded the House
also of the constructive contribution
made by Indiraji and Sanjay Gandhi
and the Youth Congresg in our country.
Just a little earlier or about the same
time, Jayaprakashji also raised his
voice on the example set by earlier
social reformers like Ishwara Chandra

Vidyasagar. Kandukuri  Veeresha-
Imgam Pantulu in Andhra and Braii-
marishi Venkataratnam  Naidu. So

many of sur own social reformers have
been pleading against  this svstem.
Yet it is persisting in its evil wayvs.

Why, Sir?

Mrs, Gopalan has put her finger un
the right point. The soeio economic
conditions in our country have bheen

changing. The middle classes are




' _young people once
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moving more and more towards
services and in order to get into
services, they have pgot to spend
money on the education of their
children and ag they move into the
_ services, they become money-minded
ang that is why this trouble is becom-
ing more and more insoluble. Mrs
Gopalan said that in the socialist
countries this evil is not there. But
in socialist countries properties are
not given such a high place as we
give in our society. We are moving
towards a socialist society but we have
not reached even the fringe of it.
That is one of the reasons why we are
so0  property-minded people and
property-minded people naturally
run after thig king of property also.
You are seeing it in Delhi. My hon.
friend. Mr, Parulekar cited one ins-
tance, In Delhi everyday we are
having this experience in the case of
inese people who are employed in
government service and private
service also where salariegs ranging
between Rs. 1000 to Rs. 3000 are paid
and these are higly educated people.
Men as well as women who are iheir
mothers-in-law or prospective
mothers-in-law or their mothers are
all conspiring ang indulging in this
evil.

Ang how are we to tackle these
reople? That young man came for-
ward; on the strength and advice and
support of his mother, he roused our
again. I felt so
happy at that time when that move-
ment was going on. Let the House

< _ralso try to rouse itself into that atmos-

phere and strengthen that atmosphere
against dowry system. Dowry system
is not the only social evll that we are
suffering from. So many other evils
are there. The worst of them is
population. A boy and a girl get
married, Sir. I do not know what is
wrong with the mind of these people
in our country.

* But, in the last fifty years, I had
been pleading for population econtrol
on the inspiration of Bertrand Russell
and various other Western socialists.
But, our people dig not take it up
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geriously. Within the wery first year

after their marriage they want {o have

a child. This is a kind of disease

a mental disease with our people and

within the third year, they wculd

like to have another one because they

would not be satisfied with one. When

1 asked them why, are they having the«
third they said that suppose some-

thing happeng to one or the two.

This is the kind of mind with which

we have got to battle with. This can

be taken up in our schools and colleges

most effiectively—not by us, old men,

middie-aged people, who are supposed

to be politically influential and power-

ful—power minus moral authority—
because we are afraid to_go and can-

vasg for the votes of these people.

We are suffering from this disease

of power—mongering and we

are competing with each other
for it. Most of them are all

diseased minds. They can sway the
results of our elections. So much so,

all of us are guilty when we go to

these people in simply pampering their

vanities and not taking them to task.

It is only the youth who can deal
with them.

Let us appeal to the youth and let
me reinforce the appeal that was made
by my sisters on this side and on the
other side and I hope that not only the
sisters but also the brother and fathers
among ourselves—the Members—will
try not only be content with making
speeches here but also take these
matters to the hustings and have the
courage to say to the people that they
stand for these reforms and fight
against such and such social evils.
This is where, we should all be impar-
tial and non-political and let us give
credit to the masses of our country for
having placed at the Head of this Gov-
ernment. Indiraji, a women. And In-
diraji has not been satisfied only with
the votes like so many of us. But she
has had the courage to put herself be-
hind this programme of social reform
and the laws to enforce them. So far as
the social reform is concerned, let us
all support her and give her the
strength to see to it that not only this
legislation but also some of the neces-
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sury sister legislations that would come
tc be passed by us here that public
opinion is created in order to ensure
that this and such other legislalion—
cocome a reality,

. *SHRI 8. MURUGIAN (Tiruppattur):
Mr. Chairman,  Sir, I welcome the
Dowry Prohibition (Amendment) Bill
i Shrimati Pramila  Dandavate and
wizh to say ¢ few words in support of
it.

We are talking about eguality among
man and woman. But, at the timme of
murriage proposals, the man demands
cluwrv for marryving a woman. This is
prevatent even after 30 years of our
independence. [ need not say that we
have been talking all this while glibly.
I should say that we have been only
garrulous about the abolition of dowry.
We have not followed our talk with
concrete action, We have to analyse
the causes for this and find out a last-
ing solution to this evil. Then only
we will be having equality among men
and women, ] appeal to our talented
Law Minister to pay his personal atten-
tion io this social evil

1 cannot enumerate the difficulties
being undergone by the  middleclass
people in our country in marrying off
their daughters. The boy and the girl
may agree to marry without fanfare.
But the parents of the boy expect
dowry; particularly the mother of the
bridegroom insists on getting dowry
from the parents of the bride. Simi-
larly the mother of the bride is keen to
gift something to her girl during her
marriage. Firstly this mental attitu-
de on the part of two mothers should
be changed. This can be better done
through voluntary organisations com-
mitteq {o social reforms than through
legislation. The affluent sections of
our society want to exhibif their wealth
in the form of huge dowry. This crea-
tes a feeling of compulsion in the mindg
of middle class people, even if they
are not financially able to do this. In
turn, this creates a sense of frustration
in the miids of common people also,

who fight for their fwo square meals.
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The Government and the voiuntary
azencies should restrain the atfluent
sections of society from showing of
their wealth, This will set in a heal-
thy trend in the society. Mahatma
Gandhi launched several campaigns
for ihe aboliticn of lhis social evil
Our Vaikkam here, Thanthai Periyar
Ramaswamy sucrificed his lile at the
altaz of sovial reforms. lle ceaseles-
sly eiriveq tor reforms in the marriage
syvstems, In encowraging inter-cast
marriageg and in  solemnising  marri-
ages in a simple manner of exchang-
ing-gurlands. This he started in Tamil
Nufdu 53 years ago. If today there is atl
feast 10 per cent of population in Tamii
Nadu o believes in unmostentatious
simpie marcricges, il is mainly due ‘o
the endesvours of Perivar Ramaswamy,
Arignar Anna and my leader Dr, Kaia-
ignar Karunanidhi whose life has been
a sagh of social reform.

We politicians in season and out of
season lalk about abolition of dowry
svstem in our society. But we should
practice what we preach. Ip our own
homes we shouid celebrate marriages
without offering dowiy. We should
set an example for others to emulate.
Qur hon. Law Minister. who was a
Judge and a practising lawyer anl
who has proved his competence  on
more than oie occasion oo the fons of
this House. should formulate o ¢oi
prehensive legislation for abolishing
dowry in our country. We should also
commend the efforis of Mrs, Pramila
dandavate., who has brought this Bill
solely guided by the good of the nation
in her heart, not only for the present
but also for the posterity.

We sheuld evolve a system of pun-
ishing those who insist on dowry. Uer
exampie, if a lawyer  bridegroonm de-
mands dowry. inspite of his knowledze
about the laws of the land, then he
shoyld be penalised by debarring him
from practising law for 20 years. Simi-
larly, a medical man should be debar-
red from practice, if he ingists on
dowry at the iime of his marriage. I
necessary, 1 would even demand the
amendment of criminal procedure
Code dec]aring dowry  as a crime.

*The original speech was deliveredin Tamll
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Alongwith our legislative efforts, we
should also discourage giving of jewel-
lery at the time of marriage. If we
stop the habit of pricking of ears and
pricking of nose of  girls, then the
need for giving ear-tops and nose-tops
would not be there. This should be
done through social reforms. The
Dowry Prohibition Act, 1961 is riddled
with loopholes and that is why we have
not been able to abolish dowry so far.
The recommendations of the Committee
on the Status of Women, constituted
by the Government of India, have not
yet been given the legislatire shave.
Similarly, the Mahila Dakshat Samiti,
a social weifare orginisation, convened
recently a Seminar on this problem
and the Seminar has given certain con-
structive suggestions which should
also bacome the base for our Law
Minister to formulate legislative pro-
posals.

[SHrR1 HariNATy MiIsHRA in the Chairl

We have to bring in social resur-
gence, which should have a lasting
effect on our social set up. We have
to enact laws which will have perma-
nent impact on the society. I am
sure that our hon. Law Minister will
rise to the need of the hour and
bring in a regorous law to root out
the system of dowry from the sacred
soil of our country.
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*SHRI C. PALANIAPPAN (Salem):
Mr. Chairman, Sir, on behalf of my
party the Dravida Munnetra Kazha-
gam. In extend my wholehearted sup-
port to the Dowry Prohibition (Amend-
rAfit) Bill, 1980 which has been brought
orward by the hon. Shrimati Madhu
‘Dandavate and T would in  brief ex-
press my views. This is a social re-
form legislation. You can establish
a socialistic secular society through
law. You can usher in an egalitarian

era through law. But a  social
fnenace like dowry cannot be
-eradicated merely by statutory

provisions. If you consider that this
evil is undermining the very existence
ot a society, then you should go even
to the extent of amending the Criminal
Procedure Code after declaring taking
and giving dowry as a crime. I doubt
very much whether any law would
wipe out the tears of young girls in
‘Chettinad area of Tamilnadu where
the dowry system ig the stumbling
block in their life. The day when
mind substitutes money then this evil
will evaporate.

In 1916, Sir P. Thiagarayan, hailing
from an affluent family started an
Association named THENNINDIA
NALAURIMAI SANGAM for the bene-
fit of #ducated, influential and wealthy
sections of the society enjoying fran-
chise and other rights, In the name of
Justice Party, in 1920, 1923 and 1926
Elections, the members belonging to
this Association contested and they
extended their support in forming
Ministries twice and in 1929 also Party
won in the elections. This became the
forerunner for  the  self-respecting
movement of Thanthai Perivar. In
1932 in Erode, plans were formulated
for a parly commitited to self-respect
and equality. It was also adumbrated
that all the property should be formed
into a Trust for the benefit of the com-
mon people. In 1944 it became Dra-
vida Kazhagam and it transformed
into Davida Munnetra Kazhagam in
.1949. For the past 31 years the Drdvi-
da Munnetra Kazhagam has been the
harbinger of all movements fighting
fer the righty of women. The D.M.K.

(Amdt.y Eill 410
has heen spearheading the movement
:or inter-caste marriages and als¢ ror
widow remarriage. When 50 per cent
of population is women, we cannot just
treat them as child-bearing institu-
tions. Pandit Nehru used to
instill a sense of idealism in
the minds of his only Yyoung
doughter they referring to the hereisin
of Joan of Arc and her saga of sacrifice
coupled with heroism. Today imbued
with that fervour, Mrs. Indira Gandhi
ig leading the nation and the women
of our country need have no doubt
about her commitment to their Wel-

fare. During the reign of Queen
Victoria the women in England
had made remarkable progress

and you can find proof of this
in Travelin's English History. Similar-
ly, you can find in the writing of
Nehru that 1930 was the year of land-
mark in India so far as women of
India were concerned. In that year
there was an unprecedented awaken-
ing among women of India who rose
in thousands against purdah system
and other social drawbacks they were
suffering from. In 1938 on November
13th in Tamil Nadu a Conference of
women was convened under the lea-
dership of the daughter of Maraimalai-
yialar, Neelambikai Ammaiyar and
Dr. Dharmambal and Moovalur Rama-
mrithaammayar shouldered heavy res-
ponsibility in making this Conference
a success. In 1961, Panditji was the
inspiration for the Dowry Prohibitiomn
Act. Panditji had appointed a Com-
mittee to go into the prdblems of cree-
ping poverty and find out the reasons
for every rich people becoming poor
in the course of years. The Commit-
tee reported that many rich people ve-
came poor bhecause of the competition
in ostentatious marriages of their
daughters and in giving huge sum as
dowry. This report formed the basis
for Pandit Nehru to direct his Govern-
ment {o formulate a Bill for prohibiting
dowry, the root cause for the crreping
proverty. Now under the discrimina-
ting leadership of Shrimati Indira
Gandhi, I have every hope that this
social evil will be eliminated from our
society.

*The original Speech was delivered in Tamil.
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We should not end our efforts by
enacting a law. This kind of law
should become the starting point for a
net-work of social welfare organisationg
to start a nationwide campaign against
the evils of dowry and how it is dero-
gatory to the women of the world. The
secial resurgence should be throughout
the nook and corner of our country.
Social condemnation counled with
legal compulsions  will rooi oul iiais
menace of dowry from our society.
The hon. Law Minister known for his
pragmatic approach to the social nro-
blems will no doubt bring in a com-
prehensive legislation for this purpose,
incorporating the  ideas contained in
the Biil of Mrs. Dandavate. Vel we
have to commend Mrs. Dandavate's
effort in focussing the oiton'izn ¢f 1his
House on this very i sooial
problem. I support her effori: in thls
regard and I resume my seat.

THE MINISTER OF LAW,
JUSTICE AND cOMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
Chairman, Sir, I seem to be in a very
tight corner a5 the mover of the Bill
wanted 15 to 20 minutes and I would
try to give her as much time as
possibie because we have got to finisp
it by 15.50 hrs.

MR. CHAIRMAN: I hope you will
take as little time as possible, That
is my hope.

SHRI P. SHIV SHANKAR: sir, I
recall one of the Hon. Members
having laid down 5 qualification that
those who speak on thig Bill should
be the persons who should not have
taken the dowries,

SHRI R. K. MHALGI (Thane):
I saig this on that day, Not taken and
not given.

SHRI P. SHIV SHANKAR: I can
assure the Hon. Membey that I could
sclaims myself to qualify in the test
that he has laid down. But Professer
Saheb not having spoken, I will not
say anything further. .

MR. CHAIRMAN: The question
arises whose brief you have accepted,
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SHRI pP. SHIV SHANKAR: Sir,
from the statement which I hawe
made it j5 obvious, whose brief I
have accepted. 8ir, I would not like
to go into the details at thig stage.
And 1 admire, appreciate, and must
exprese my gratefulness to Smt.
Dandavate for having brought this
Bill. It is to get over a social evil
that js persisting in our society and
has crept so much into our social life
that it has almost become a menace
and, particularly in recent times, the
hydra-headed demon has spread iis
tentacles so much that the effects of
it hawe come to affect quite a large
number of families and it hag aroused
the conscience of every right-thinking
persons. I am aware, Sir, the Hindu
society which has been a highly tradi-
tionaiiz =oc’cty js the wvictim of this
menace to a large extent,

Some hon. Members Wwere saying
that the Dowry Prohibition Act did
not apply to other communities. In
fact, it applies to all those residing in
this country. “The whole difficulty is
this infirmity jn the society—the
socia] approach and the problems
present in this countiry seem to be the
main reason for this evil. And if I
may be permitted to say so, this evil
percolates from the top brass down
to the poorer classes. I am aware of
some of the families which are econo.
mically shaken, and are not able to
get their girls marrieg for the gimple
reason that those families are not in
a position to offer dowries at all. In
fact, I know a few cases among my
own relations where 4 girls in a
family between the ages of 30 and 45
were not married because their finan-
cial status wag guch that they could
not offer any dowry, What happens,
unfortunately, is—ag the adage goes—
imitation js the best form of flattery.
The poorer people, seeing the manner
in which rich people display dowry,
imitate it because of socia] compul-
sions. TUltimately, they wreck them-
selves in the process.

Many very good suggestions have
been made on the floor of the House
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by various hon. Members. In fact,
this matter was engaging my mind
for the last 6 to 7 months, when item
after item gtarted appearing in the
papers about dowry deaths. I had
myself, after going into various re-
portg of the commissions etc., formu-
lated my own views and wanted an
amendment to the Aect itself. But
now I would prefer to restrain myself
from gsaying anything w=about the
various amendments which we are
contemplating because it js a wvery
happy coincidence that I happened to
move g resolution for the reference
of thig Act to a Joint Commitiee for
making mmendments, only to-day. I
would give the compliment for this
to the mover of the Bill.

MR. CHAIRMAN: 8o, the Chair
could guesg all pight, in spite of its
not being an astrologer,

SHRI P. SHIV SHANKAR: I am
also confident that quite many Mem-
bers who have spoken here, and
particularly those for whom the
qualification wag fixed by  Shri
Mhalgi would be included by the
Speaker in the Joint Committee to be
constituted from this Housg, Anyway,
I am gbsolutely confident that the
mover of the Bill in any case would
be included in it, before whom I
would feel most privileged to appear
and produce al] the material that I
have collected, so that they can con-
sider what amendments can  he
brought in to the Act itself. I am
deliberately not saying -anything
more, about this because I have been
tolg that I should complete by 5.50,
and leave ten minutes to the mover
of the Bill. On behalf of the Govern-
ment, T would like to thank all the
hon. Members who have participated
in this debate and those who have
very patiently listened, particularly
Professor Sahib, who hag been sitting
here angd listening to the debate. T

, _~am sure the gentiments expressed by

many might have been assimilated to
a very great extent by the listeners
also, even though they may not have
had occasion to speak. With these

3

(Amdt.) Bill 414

few words, again, I thank the hon.
Mover of the Bill and would request
her, that paving regard to the motion
that I have glready moved, she may
kindly consider to withdraw this Bill
so that a comprehensive amendment
could be brought in, including the
various suggestions made here. Some
of the Members referred to the’
suggestions that I took note of. I
assure all the hon. Members that the
suggestions that have been made
would be available to the committee
for their consideration, because they
are al] recorded.

T WA FT  RHYW
SIEE TR T e
fafaeexr € GHEF‘? f‘r fasw =7 &
v T 7 fF fow A
g fawr m3 F¢ ?%?r 9w few
SEIN OF SarEFE FHEr a1 FT
sifefos fa@ @ &1 & @ |
#Y T yTA™ Kl g9 LG §ET S0
ara FEl Al AW A AL AFTAT
qE0 e | R wEr war g fE
T A A ogew & G g e
fom aam # WS g FE A
F =W T | H WO g9 AR
faermT =meet g fF e S & A9 7
ST AT AW F wAY A @I AT 39
wEET Y W oAy St A 7@ w7

faumend & SW AT T FAT ARO L
zarR ww, s g IuzEi § T
e & Afgemdl & g aata fEar ear
2 SEF A AT ARWFAT §

o gETX A § IW GFIL A0
Zat FdT o9F | § ;g # I guy
# g feorm W g Fav
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LEC K
¥ wifefeas fawr @mdw,
fawr afem St § o
MR. CHAIRMAN: There is an

amendment already moved by Shri
Virdhi Chander Jain. Is the hon.
Member withdrawing his agmendment?

DECEMBER 18, 1980

Country Fishing
Boatg Prot. Bill

SHRI VIRDHI CHANDER JAIN: I

seek lemve of the House to withdraw
my amendment No, 2.

Amendment No. 2 was, by leave,
withdrawn

SHRIMATI PRAMILA DANDA-
VATE: 1 beg to move for leave to
withdraw the Bil}] to amend the
Dowry Prohibition Act, 1861.

MR. CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill tvy gmend the Dowry
Prohibition Act, 1961.”

The Motion was adopted.

SHRIMATI PRAMILA DANDA-
VATE: ] withdraw the Bill.

17.58 hrs,

COUNTRY FISHING BOATS PRO-
TECTION BILL

SHRI R. K. MHALGI (Thane): I
beg to move:

“That the Bill to provide for the
protection of country fishing boats
from the competition of motor boats
and trawlers, be taken into consi-
deration.”

*At the out set I would like to
make it clear that the Bill I have
moved now is not political in nature.
Just now, the House has giscussed the
Bill of Shrimatj Pramila Dandavate
and it wag supported by all hon.
Members because it seekg to protect
the interests of the weaker section of
society. I expect a similar support to
my Bil] too, on the same grounds,

The Bil] I have moved has 6
clauses. ] wish that certain provi-
sions should be made to achieve the
object of the Bill. It jg entitled “the
country fishing boats protection Bill,
1980”. Clause 2 of the Bil] contains
definitions, The terms “country
boat”, “motor boat”, and “trawlers”
have been defined.

-

*The origina] speech was delivered in Marathi.
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